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1. Shrt Sudhir Kimar f5hoi, aged about 51 yeai, son of Gandhar, Bhoi. 
Chardra Ma 	aged anout 5 vei 

 
sonofArakhtvId jfii  

Shri Biranchi Bhoi.aged about 49 years, son of Chaitanva Bhoi. 
Shr Pradeep Kumar Das, aged about 49 years.son of Surendrartath Das 
Shr to ida 

 
Bhoi age about az) 	son ci Dl 

6 	i asuae Behe t 	i aa oh Ut 	years. son 01 	nia Behe a 
Srimatt Dci, aged about 56 vears.W/o. of Budhia Rout 
Smt. Had DeLaged about 54 years, W/o. of B. Das. 

9, Snit. Sebati Dci. aged about 57 years, 	W/o. of i3ansjdhar Dos. 
1 0 Snit, Sashi Del. aged about 53 years. W/o. of Dhirha Charan Bhoi 
i1. Shri Nidhi Majhi, aged about 60 years, son of Anti \4ajhi. 
2. Sort. Asha Dci. aged about 58 :ears. W/o. of' Nidhi Mujhi 
3. Srru. 1ranii1a Dei.aged about 57 years. W/o. of Bilay Jena. 
4. Smt. Kuni Del, 	aged about 	years, Vw. of Lauva Mumru. 
5. Smt, Asha De, 	aged ahaii 64 yoars, W/o. of Sauri Sarnal, 
O Sr't Chauda X 	about 35 sar W/o. ofPlIkaii 311oji .  
1 Smt. Parhau Del, aged about 57 years. W/o. of Abbiraru Sr gh 
8. Srot, Lalita Dci, aged abuu 56 years, WJo, of Risuhrilar.  
9. SmL Nisht Dei. aged aSou 59 years. WI0 cf Jhari Bhoi. 

Sna. Sara Del, 	aged abate 55 years. \\/e. of Ratria Rut. 
Salt. \falati Smgh, aged ahc,iu. 55  years, 	of Guna Singh 
Snit. Lamani DeL. aged about 50 years,W/o. of KOIUCSWEtS Pradhan 

tar1  DcL 	aged ,tot 5 	rs W'e t r1i 	no S 
Smt. 1raakarania. aged about 59 rears, W/n, of Siba Bhoi. 
Smt. Nilantant inch.aced about 56 years. We. of REigOLE Singh, 

26 Sn't BishnumaPranljfa,aged sftosa 52 years. 	cf Some Predhu. 
27. Smi. Sand Del, aged about 57 years. W/o. cf Suna'am fair 
28.Smi. BirD Del, aged about tid years. We. of Chico i9bot. 

Sail. Promila, aged about 50 veers, Wo, of Bhagyauhar Somal 
Sm. Toni Dci. 	aged about 58 :'ccars. W/o. of i3ipan Santa! 

SI. Shri Puma (haridra N'Iahurtr,a. aged about 39 years. S/o. of Pucastam 
elation Eu. 

.$a, n;a Radu E)ci. aged about 	:cars Wio. of 	bitra Strutu'. 
33. Sn 'iarano Das, aged abauT 3? iars, /o cf Jarbindra Do 
.54. Snot Pro ella Dei, aged ahoto 55 ,\cars. V/r. of Baisaji Beta 
35. Sue. hasanti Del ,agad about 53 years W/o. of Riswanath 

ia 	Ui 	d about 59 years, W/o. of t3j5rn ir 13 I 0 
37,Shrt Dh'anes'aar ?radaatt.aged about 52 vears.son :-Al orbit 
38.Sbrj Scala Deuii, aged about 57 years, SUit of GohBi4a Dean 

Bl 	Novak aged about 46 years_ son of Baucha NavsL 
t.i).Sllr Sudannda.avaL,aged about 49 yats. son of 	haa 3roar. 
41 .Snn Kirtan Dos, 	aged ab itt 52 years. iOfl or Kurtuncal Dos, 

at -  IatL 	n.ed ii. 12 vears, I  
43.Shni Airupar000,ua Buioi, aged about 32 years, son of Dhri Bhoi. 

4.Snri Chandremani Sahoo, aged asout 33 years. son of koma Saloon, 
-0/Soot. UtOla Dci. aged ahour 58 'cors, wife ofBabali Bhoi 

:.-5j-rj Bandit Bhoi,aged aS/ott 54 "ears sot, cf Brtar',er t3huo 
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47.SmL Javanti Dei. aged about 47 years, wife of Raila Singh. 
48.Shri Bharai Noyak. aged about 44 years. son of Guna Nayak. 
49Shri Manaranan Das,aged about 50 years. son of Bliarat Dos. 

Smt. Mirn Dci, aged about 51 years. W/o. of KalaSiogh. 
Smr Sakhi Dci. aged about 58 years. W/o. of Makar Bho. 
Smt. Prarnila Dci. aged about 56 years. W/o. of Naka Rout, 
Smt. Chunumuni Dci, aged about 56 years, W/o. of Sundara Mandi. 
Smt. Laxmi Dci. aged about Sb years, W/o. of Kalandi Maihi. 

55.Shri GajendraMajhi, aged about 56 years. son of Daitari Majh.i. 
56.Shri Gokali Mani,aged about 52 years, son of Guruharia Majhi. 
57. Smt. SLIm Dei,ageo about 5 years, Wife or' Dasarathi Siugh. 
58.Shri Pandaha Nayak, aged about 56 years. son of Guruhari Nayab. 
59.Snit. Laxrnirna Sahi Dci, aged about 57 years. Wife of Bhajani 13ho. 
60.Shri Sankar Patra, aged about 56 years, son of Late Laxman Patra, 
61 .Suli Dei.aged about 58 years. 	Wife of Aekha Bhoi. 
62.Rui, aged about 59 years. Wife of Rabi Singh. 
63.Debe Dci, aged about 53 years. Wile of Golekha Bhoi. 
64.Smt. Shami Del. aged about 50 years. Wife of Nirarijan Da 

are sorking as Casual Labourers in (Lh'eup -- D' nost at 
Central Rice Research institute, At/PO-Bidvadharpur, 
Town/Distriet-Cuttack-6.) 

. - 
	pplicants 

Advocates ... MIS. Ashok v'iishra, S.C. .ttih, 

\JE RS US 

Union of India represented through 

Secretary. Indian Council of 
Agricultural Research, 
Krishi Bhavan, New Delhi - I. 

Director, Central Rice Research institute. 
At/Po-Bidyadharpur, 
'1 own/U)st. C uuack-O. 

-\dvocate(s) ............ ..... Mr. S.B. Jena, 



ORDER(o,m)  

The Applicants (64 in numbers) claiming to ha; 

rking on casual basis in Gr. D post at CRRI, Cuttack ha';e Thi 

instant OA on 23.09.2011 praying for the fb1!owinL relief: 

"(a) To direct the respondents to regularsise the ser' c: 
of the applicants in Grotp 

retrospectively with effect from 01 .09J 993. 
(h) To direct the respondents to pay the appiicants aH 

coil Seq. uential service and financial benefits, 
( c  ) To pass any other order/orders as 

deemed fit and proper in the circumstances of the 
oresent case." 

By fihng MA No.836 of 2011, the App!icnts have 

oraved to allow them to prosecute the instant OA joim ane. 

ihng MA No. 941 of 2011 on 24.10.2011, uis.21 (3) of the :.T, 

Act, "985 they have prayed to condone the delay in fiiing the 

irigirial Application be1atedy. 

On 03.11.2011 notices were issued on both OA s. 

as on both the MAs, 

Respondents have filed their counter in vh 

have strongly objected the very maintainability of the OA in the 

present form by alleging non compliance of the Procedure. Thet: 

ha\ objected the prayer for joint prosecution by stating. thecein 

that in one case sixty four employees cannot claim for 

egu1arization of their sen:iceas the facts differ fmn 	:' 

person and that too some of the applicants were ,ranted 



ril 	 -, 1~ I %, 	- - I 	
A 

.K 

Latus with effect from 1 .9.1993 and some of Wern wcr iei 

due to which they cannot claim any parity on their status. Uic 

Applicants approached this Tribunal without 

onportun!Ly aai!able to thern by ventilating their grievan 

the competent authority. On the above grounds. the Respondents 

ilä\C prayed that this OA being not maintair,ah!e ic 

dismissed, 

4, Heard Mr.Ashok Mishra, Learned Senior 

assistant b Shri S.C.Rath, Learned Counsel and paused wo 

ecor s. 

Rule - 4( )(a) ib 	empowers the Tribunal to allow 

:noie than one applicants to join in single OA. The said prosion 

orovjdes as under: 

'(a) Notwithstanding anytiung comamed in 'h 
(1) to (31 the Tribunal may peinlit more Wan 
one person to join together and iie a single 
application if it is satisfied, having regaid iO• t 
cause of action and the nature ofreliefnraved for 
that they have a common interest in the mstter, 

(b) Such purrnissidn may also he us'aned to an 
association representing the persons desirous of 
joining in a single application provided, hovever, 
that the application shall disclose the 
class/grade/categories of persons on whose beha if 
it has been filed [provided that at On car' 
affected person joins such an applicatiord. 
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Section 20 of the A.T. Act, 1985 deals with regard to exhaustion of 

remedy prior to filing the OA. It reads as under: 

"(1) A Tribunal shall not ordinarily admit an application unless 
it is satisfied that the applicant had availed of all the remedies 
available to him under the relevant service rules as to redressal 
of grievances. 

For the purposes of sub-section (1), a person shall be 
deemed to have availed of all the remedies available to him 
under the relevant service rules as to redressal of grievances,-

(a) if a final order has been made by the Goven- ment 
or other authority or officer or other persnn 
competent to pass such order under such ruies, 
rejecting any appeal preferred or representation 
made by such person in connection with the 
grievance; or 

(b)where no final order has been made h) the 
Government or other authority or offleer or other 
person competent to pass such order'with regard 
to te appeal preferred or representation made by 
such person, if a period of six months from the 
date on which such appeal was preferred or 
representation was made has expired. 

For the purposes of sub-sections (1) and (2), any rrned, 
available to an applicant by way of submission of a memoria' o 
the President or to the Governor of a State or to any other 
functionary shall not be deemed to be one of the remedies 
which are available unless the applicant had elecated to submit 
such memorial." 

Section 21 of the Administrative Tribunals Act. I 9 

deals with regard to the time limit within which one has to file the 

OA before this Tribunal. It provides as under: 

"(1) A Tribunal shall not admit an application, - 
(a)in a case where a final order such as is mentioned 

in Clause (a) of sub-section (2) of Section 20 has 
been made in connection with the grievance 
unless the application is made, within one year 
from the date on which such final order has been 
made; 

(b) in a case where an appeal or !'epreseiitatiuii sueli u 
is mentioned in Clause (b) of sub-section (2) of 
Section 20 has been made and a period of six 
months had expired thereafter without such final 
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order having been made, within one year from the 
date of expiry of the said period of six nunths. 

(2) Notwithstanding anything contained in sub-section (1). 
where- 

the grievance in respect of which an application is 
made had arisen by reason of any order made at 
any time during the period of three years 
immediately proceeding the date on which the 
jurisdiction, powers and authority of the Trbuna 
becomes exercisable under this Act in respect ei 
the matter to which such order relates; and 
no proceedings for the redressal of such grievance 
had been commenced before the said date before 
any High Court, 

The application shall be entertained by the Tribunal if it is 
made within the period referred to in Clause (a) , or, as the case 
maybe, Clause (b), of sub-section (1) of within a period of six 
months from the said date, whichever period expires later. 

(3) Notwithstanding anything contained in sub-section (1) or 
sub-section (2), an application may be admitted after the period 
of one year specified in Clause (a) or Clause (b) of sub-section 
(I) or, as the case may be, the period of six months specifed in 
sub-section (2), if the applicant satisfies the Tribunal that he 
had sufficient cause for not making the application within such 
period." 
5. According to the Applicants in the MA No. 941 of 

2011 the Respon dents/Oppo site Parties have forinutated a scheme 

to confer temporary status and regularization of casual labourefs 

working under them in the year 1995 giving effect to the same 

scheme from 1.9.1993 in compliance of the scheme of the 

DOP&T. The Respondents /Opposite Parties have granted the 

benefits of GPF to the petitioner from 1996 to 2000 and 

subsequently the same were withdrawn. It has been stated that the 

applicants have a right from the year 1993 i.e. from the date of 

issuance of the scheme. The Applicants approached different 

authorities but by giving false assurance the authorities sat tight - 
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the matter and did not take any step for regularizatjon of their 

ces. Accordingly, by stating that filing of the OA is neither 

Lional or deliberate and, therefore the delay be condoned and 

A be decided on merit. 

The Applicants have prayed permission to maintain 

this OAjointly on the ground that the grievance of the applicants is 

one and the same as they have challenged the action of the 

Respondents in not regularizing them in service. 

After hearing Learned Counsel for both sides and 

after going through the grounds taken by the Applicants in both the 

MAs I am not satisfied that both the MAs can be allowed 

especially in absence of any evidence that the applicants have ever 

approached the competent authority at any point of time attet the 

scheme came into force i.e. in the year 1995. So also no pece of 

paper has been annexed/produced in support of the claim that the 

applicants have approached the competent authority till the date 

filing of the instant OA. The applicants have also not given details 

of their working (since when and in which post). The Applicants 

have also not cha1Iened specifically any order in this OA by 

which they are aggrieved. 
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The Tribunal is a creation of statute and when there 

is a specific provision in the Administrative Tribunals Act, 1985 

and the Rules made there under, in my considered opinion the 

Bench cannot embark upon the said specific provision. Therefore, 

by allowing the prayer made in the MAs it would tantamount to 

acting contrary to the provisions as enumerated in the Act. I 985 

aflw 	 -L. . wc I'\uIe, madeiiieleunuer. 

In vie of the above, I am not inclined to allow the 

MAs and accordingly both the MAs are dismissed resultantly the 

OA stands dismissed by leaving the parties to bear their ovn costs. 

(A.K .PATNAIK) 
Member (Judicial) 


